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Government of Jammu and
Kashmi
Department of Law, Jugitica and ParllamanTarry Affairs
(Power Section) Civil Secretariat, '
Jammu/Srinagar.
Notificatlon
Jammu, the 12", April, 2018

SRO 168 .- In exercise of powers conferred b

Yy sub section
of the Cuc_la of Criminal Procedure, Samvat, 1989, the Guvarnment{ ‘L}u{:;::c:k::ﬂ?n?t
the following officers to be the Executive Magistrates of the first class whnpshall

exercise all the powers of an Executive Magistrate of the first
respective territorial jurisdiction of District Jammu:- Sase i ithin inalr

S.No | Name of the Office Designation and place of

posting
SIShri

1 Shoukat Hussain Nalb Tehsildar,R.S.Pura,

2 Ram Saran NaibTehsildar, Badyal
Barhamna.

3 Mohd Haneef Naib Tehsildar Miran Sahib,

4 S.Narinder Singh Naib Tehsildar,Maralian.

5 Bodh Raj Naib Tehslldar, Khour.

6 Dev Raj Naib Tehsildar,Pargwal.

er
Sdl-

(Abdul Majid Bhat)
Secretary to Government,

NO: LD (P) 94/1-Jammu Dated: - 12 -04-2018

Copy to the:-

Commissioner/Secretary to Government, Revenue Department.

Divisional Commissioner, Ja:gmurL oy

Realstrar General, J&K High Court, Jamitit. :
Disgtrict Magistrate.This is with reference to his letter No. 41 1/DMJ/10/2018 -19

Dated -22-03-2018. e
General Manager, Government Press, Jammu for publication in an ex
ordinary issue of the Government Gazette.

6. SRO Section, Department of L,J & PA (w.7.5.c).
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o
(Khursheed Ahmad Bhat)
Deputy Legal Remembrancer,
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